< | TEM NO 3 COURT NO. 2 SECTION Il T A

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition for Special Leave to Appeal (C) No.21916/2015

(Arising out of inmpugned final judgnment and order dated 13/04/2015
in CMAP No. 391/ 2009 passed by the Hi gh Court of Judicature at

Al | ahabad)

GHAZI ABAD DEVELOPMENT AUTHORI TY Petitioner(s)
VERSUS

COMM SSI ONER OF | NCOVE TAX, GHAZI ABAD AND CORS. Respondent ( s)

(Wth appln.for directions and perm ssion to file additiona

docunments and interimrelief and office report)

W TH
SLP(C) No. 22700/ 2015
(Wth appln. for directions)

Date : 13/01/2016 These petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE ANIL R DAVE
HON BLE MR, JUSTI CE SHI VA KI RTI Sl NGH
HON BLE MR JUSTI CE ADARSH KUMAR GCEL

P. Chi dambar am Sr. Adv
Suni | Kumar Jain, Adv.
Pawanshr ee Agrawal , Adv.
Akar sh Gar g, Adv.

For Petitioner(s)

K. Radhakri shna, Sr. Adv.
Rupesh Kumar, Adv.

Swar upama Chat ur vedi , Adv.
T.N. Raj dan, Adv.

A K. Kaul , Adv.

r Ms. Anil Katiyar, Adv.

For Respondent (s)

155555 5553

UPON hearing the counsel the Court made the follow ng
ORDER

Leave granted.
Heari ng expedit ed.
Signature Not Verified
Interimrelief, granted earlier, to continue.
Digitally signed by
Sarita Purohit
Date: 2016.01.19
15:08:42 | ST
Reason:

(Anita Ml hotra) (Sneh Bal a Mehra)
Court Master Assi stant Registrar



